BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE AT CHENNAI

ORIGINAL APPLICATION NO. 118 of 2021 (S2Z)

BETWEEN:

D. Sakthivel,

AND:

... Applicant

The District Collector and Ors.

... Respondent
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the subject retail outlet

3. |06.01.2021 | Letter to the District Collector, Erode| 7
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District Revenue  Officer, Erode
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DATED AT CHENNAI ON THIS THE 7t DAY OF MARCH 2022

COUNSEL FOR 6" RESPONDENT
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NOTICE FOR APPOINTMENT OF REGULAR /| RURAL
RETAIL OUTLET (PETROL PUNIP) DEALERSHIPS

Bharat
{ elroleum Corperation Limited proposes o appoint Retail Outlet dealers at yarious locations in

he S
tate of Tamil Nadu and Union Territory of Puducherry,

The ;
detailed Advertisement and Brochure are available in the websile www..petrolpumpdealerch
as applicable.

ayan.in

ADeamr:
Sﬁgglc;tm for RO dealership along with online payment of Non-refundable application fee,
be submitted online by date 24/12/2018.

facullty for submission of online application will be withdrawn immediately
mentioned above.

ingCANTS, IN THEIR OWN INTEREST, SHOULD CAREFULLY GO THROUGH THE
UNDERSTAND CONDITIONS OF SELECTION BEFORE SUBMITTING THEIRA
erment or extend

after the culoff date as

“BROCHURE"
PPLICATION.

The Corporation reserves the right to cancel / withdraw / amend this advertis the due

date atits sole discretion without assigning any reason.

ldn case of'any diS(}feDaﬂcy in advertisement published in English Newspaper vis a vis Ta
Irection/ information indicated in English paper would prevaill.

Corrigendum, if any, will be published only in the website www.petrolpumpdeaIerchayan.in

For purchase of Brochure and any information with regard to the advertisement, candidates may contact

mil daily, the

the following address:-
. — Contact No. |
Territory | Districts Covered Address B E&Q‘,{C&E‘B;
Chennai, Kanchipuram, Territory Coordinator (Retail), BPCL,
Chennai | Tiruvallur, Vellore 35, Vaidyanathan Street, 9176050512

Tondiarpet, Chennai - 600 081 .

Coimbatare, Erode,
Coimbatore | Nilgiris, Tiruppur

Territory Coordinator (Retail), BPCL,
[rugur TOP Installation,

| Ravathur Post, Coimbatore - 541 10
Territory Coordinator (Retail), BPCL, ‘
Athur & Kadapparai Village, 9447177998

Erode Road, Athur Post, Ka(g{r -639002

Territory Coordinator (Retail), BPCL,

Dindigul, Madurai, ‘
Madurai | Pudukkottai, Ramanathapuram, 37, Tiruparamkundram Rd, 9487674072
Pasumalai, Madurai- 625 004

8547883595

3

Dharmapuri, Karur,
Karur Krishnagiri, Namakkal,
Salem

‘Sivaganga, Theni o
Kanyakumari, Tuticorin Territory Coordinator (Retail) , BPCL, -

Tirunelveli | Tirunelveli, Virudhunagar B. G. Goodshed Road, 0443748556
Thachanallur, Tirunelveli - 627 358

Avriyalur, Cuddalore, | .

Nagapattinam, Perambalur
Thanjavur, Tiruchirappall, Terrilory Coordinator (Retail), BPCL. 75398799900

Trichy | Tiruvannamalai, Tiruvarur, Raj Towers, 1st floor,
Vilupuram, Karur Bypass Road, Trichy - 620 002

Karaikal (Puducherry)
Pondicherry
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Rharat (A GOVT. OF INDIA ENTERPRISE)
Petroleum 3y GUR TOP INSTALLATION

(MRa GBI T SEEN)
o Aend  renns

CBE.TO.NRO.Mamarathupalayam 04/061/2020

To,
Mr. Senthilkumar P,
S/o Mr, Palanisamy,
36, Ellapalayam Road,
Periyasemur — 638004
Erode District
Mob. No.9842735959

Dear Sir, / Madam,

Subject: Proposed MS/HSD Retail Outlet Dealership at Location: On SH15, Between

Erode & Chithode (On Either Side), District: Erode, State: Tamil Nadu

Category: OBC — Regular DC

We refer to our advertisement dated 25.11,2018 "and, your . application form’

No 16452221210873 for the award of MS/HSD Retail Outlet dealership at-the above location.

Please be informed that by this Letter of Intent, we propose to offer you a Retail outlet

dealership of Bharat Petroleum Corporation Limited at the above location on the following
terms & conditions:-

1. You have offered a suitable piece of land admeasuring .35 Metres approx.{frontage)

X 35 Metres (depth) at Survey No.27/2,Mamarthupalayam, Periyasemur Village, '

as indicated by you in the application for the development of the subject Retail Outlet.
You have to make available this tand within 2 months from the date of this letter failing
which this offer is liable to be withdrawn. (For Group 1)

2. Formakingthe 1aﬁd'é§/a_ilab!e as required above, you will ensure that the land arranged

by you is either registered in your name of it should be leased to you for a minimum

period of 19 years 11 months.

'3 As and when advised by the Corporation, the site offered by you would be duly
developed up to the . road, !qvq!,;jpy cuil}tjng‘(fj_j!li[ng E(e}l’,stzapplic.a_\b!e),‘ with. good
earth/murrum, laye_r-Wi;‘se:;c,iqﬁjpa‘cteid as pe'{'\sta';)dgr.d}éng_inger’ing practices. You shall

also consiruct necessary. Retaining wall and compound wall of 1.6 meters height,

designed as per site conditions as per approval of Corporation as committed under

Clause 12 (e) of affidavit submitled by you along with application. Kindly note that in
case the site as offered by you for putting up the Retail Outlet is not developed as per

the advice of the Corporation, this Letter of Intent will be withdrawn without any further .

notice.

4. You will provide at the retail outlet infrastructural facilities like Driveway, Sales Office,
Showroom, Store, Toilet, Generator, Compressor, with room, electrical connection up
to the sales building, Yard lighting, water connection / bore well and staff room as
mentioned in the Brochure and after obtaining necessary clearances / approvals /
licenses as applicable in each case. -

R e, () O PR - 641103, @ Tl : 0422-2205400, W © 0422-2205444
<Rred i : MRa A, 486, TowiR s, dond FRe, dee dfw m. 688, Yag - 400 001.

. BHARAT PETROLEUM CORPORATION LTD.

Ravathur (R.O.}, lrugur (Via), Coimbatore - 641103, @ Ofi. : 04222205400, Fax : 0422-2205444

Registered Office - Bharat Bhavan, 486, Currimbhoy Road, Ballard Estate, P.B. No: 688, Mumbai - 400 oot. ...
email ; bharalpstroloum.in_ web : www.bharatpetroleurn.in 'CiN : 123220MH1952G0 1008931 . -



5.

In addition, you will also provide the following basic facilities at your cost at the Retail
Outlet premises:- ‘
a. Clean drinking water.

b. Free Air.

c. Clean toilet.

d. Telephone.

e. First aid kit with valid medicines.

f. Adequate illumination.

g. PUC facilities, wherever it is mandatory.
h. Other facilities as may be specified by the Corporation from time to time.

Additional facilities (site specific) like Canopy, Service Slation or any other facility as
may be decided by Bharat Petroleum Corporation Limited from time to time would
also be required to be developed by you.

Bharat Petroleum Corporatidn Limited will provide storage tanks and pumps and
other facilities considered necessary at the Retail Outlets. ?

For tﬁe facilities that may be provided by the Corporation as aforesaid, you will be-

required to pay license fee as may be decided by the Corporation and applicable o
you from time to time. Al present, the license fee (incl. GST) recoverable is
Rs.233.45/KL for MS and Rs.194.54/KL for HSD.

" The corporation will not be held liable for any loss or damage on account of delay that

may be caused in providing you the facilities mentioned above whatever may be the
cause of the failure or delay.

You will ensure all financial and other arrangements for operating the retail outlet

dealership. In case it is found that the funds stated in the application for the purpose
of setting up and operation of the dealership are not made available as and when
required, this LOI can be withdrawn and you will have no claim/damages whatsoever
against the Oil company.

_You shall not induct any partner(s) in case of individ'ual (s) nor make any changes in

the constitution of the partners as existing at the time of application without approval
of the Company, except your spouse as per terms and conditions of Bharat Petroleum
Corporation Limited.

It will always be a basic condition for the award of MS / HSD retail outlet dealership

that you shall be paying altention towards day to day working of the dealership by
personally managing the affairs of the dealership you will give us a written undertaking
to this effect and shall not assign or part with the same to any other person (s).

You will not be eligible for taking up any employment. If you are already employed you
will have 1o resign from the employment and produce the letier of acceptance of
resignation by the employer before the issuance of Letter of Appointment by the Oil
Company.

. You will deposit with us a Demand Draft for Rs.3,60,000/- (Rupees Three Lakhs Sixty

Thousand only) drawn on any scheduled Bank in favour of Bharat Petroleum
Corporation Limited payable at Coimbatore towards security Deposit (after setling
of the Initial Security Deposit amount )at the time of issuance of appointment letter
after compliance of all the requirements of LOL. Kindly note that the Securily deposit




P

14.

15.

16.

17.

18.

19.

will not carry any interest and is refundable at the time of expiry of agreement between
you and the Corporation. However, if such expiry of agreement is consequent to
proven adulteration/malpractice at the dealership, this amount will be forfeited.
Moreover, this Corporation reserves its right to adjust this amount towards any dues
to it.

You will also remit an amount of Rs.15,00,000/- (Rupees Fifteen Lakhs only) towards
Non-refundable Fixed fee, by way of a Demand Draft for Rs.15,00,000/-drawn on any
scheduled Bank in favour of Bharat Petroleum Corporation Limited. payable at
Coimbatore within 15 days of receipt of NOC.

‘You will be notified by the corporation, in writing, after the facilities mentioned above

are made available and are ready for commissioning the dealership. Immediately on
receipt of the above notice from the corporation, you shall obtain each and every
license necessary for operating your dealership as may be required under any central
/ state govt. / municipal or local authorities for the time being in force.

if we find that the progress made by you towards the above is not to our satisfaction,
this offer is liable to be withdrawn.

Please note that you are required to fulfill the conditions with regard to inducting
Spouse as Co-owner in the dealership before issuance of Letter of Appointment. -

This fetter of intent will stand automatically withdrawn and cancelled on the happening
of any of the following events:-

a) In case you or any of your family members (as defined under disqualification criteria
of dealer selection guidelines) receive anytime or have received a letter of intent
for any other “A/JCC” site RO dealership or LPG distributorship from our company
or any other oil marketing company either in your individual capacity or in
partnership with any other individual(s).

b) In case you or any of your family member gets inducted as pariner or proprietor in
“AJCC" site RO dealership or LPG distributorship of our company or any other oil
marketing company.

c) If itis found that you have suppressed and / or misrepresented any material facts
in your application. '

d) In case you are found to be convicted for any criminal / economic offence involving
moral turpifude.

e) Inthe event of death if you are an individual/partner.

In case you are not able to provide the land / develop facilitieé within the specified time
or fail to fulfifl the terms & conditions of LOI, then LOI can be withdrawn. In such
situations Initial Security Deposit (ISD) would be forfeited.

The Initial Security Deposit (ISD) would also be forfeited if you are unable to submit
the Total bidding amount within the stipulated time or withdraw for any reason, your
selection would be treated as cancelled and LOL withdrawn.

The LOI would also be withdrawn and selection cancelled, if you are unable to submit
the Non-refundable fixed fee within the stipulated time. in such situations Initial
Security Deposit (1ISD) would be forfeited.



20. You will not seﬁ/lease/morfgage the said land to any third party without Bharat
Petroleum Corporation Limited’s permission in writing, so long as the agreement
(DPSL) is valid and Bharat Petroleum Corporation Limited's facilities continue at
the site. B

21.|n case of termination of / resignation from the dealership, within 3 months of
Disassociation from Bharat Petroleum Corporation Limited. you will execute alease
or will sub lease the land fogether with structures thereon to the company if the
company so desires, for a period not exceeding 30 years at normal yearly rental
(excluding Municipal Taxes) which shall not be more than 10 % of the then prevailing
market value of the land and the structures standing thereon.

29 This letter is merely a letter of intent and is not to be construed as a ‘firm offer’ of
Dealership to you. The dealership will be allotted to you on your complying with the
terms and conditions spelt out herein above by issuance of appointment letter along
with signing of our standard dealership agreement between you and us.

23, This allotment would be liable for cancellation in the event of adverse decision in the
proceedings (Please specify the proceeding) pending against the dealership /
distributorship held by you/member(s) of your family unit {(as defined in the Dealership
Selection Guidelines) under critical/major irregularities for violation of Marketing
Discipline Guidelines / Dealership Agreement, Control Orders or ESMA. You will not
be entitled for any claim, damages, etc. in case of cancellation of allotment in such an
eventuality. (This clause is applicable for those dealerships/distributorships against

whom proceedings are pending as confirmed in the application)

Should you require any further details / guidelines, please get in touch with our office at the
address mentioned below:

Territory Manager (Retail),

Bharat Petroleum Corporation Limited
frugur TOP instaliation, o
Ravathur Post,

frugur (Via),

Coimbatore — 641 103

Note : You have one time option {o offer alternate land meeting all specifications in the
advertised location/stretch within 90 days of this LOI provided you have not
availed such opportunity of providing alternate land after FVC.

Please acknowledge receipt of this letter.

Thanking you,

Yours faithfully -
For Bharat Petroleum Corporation Limited

Krishnamani
Territory Manager (Retail)
Coimbatore



ACKNOWLEDGEMENT

| hereby accept this Letter of lntent{'ﬁ;viih all the terms and conditions stipulated therein. | do
hereby confirm that | am eligible forffe?)_ﬂotment of Retail Outlet dealership as per applicability of
Multiple Dealership Norm deftnedf} under Clause “Disqualification” in the "Brochure for
Selection of Dealers for Regular & Rural Retail Outlets” and | am not disqualified for allotment

of Retail Outlet dealership under other conditions mentioned therein.

| confirm that in the event of any proceedings pending against the dealership/distributorship
(Court cases, Show Cause notices, etc.), on account of critical/major irregularities for violation
of Marketing Discipline Guidelines/beaiership Agreement, Control Orders or ESMA, held by
me or my family unit / any member/s of our organization (as defined under Multiple dealership
norm for mdividuais/non-indEvidualé of Disqualification criteria), the allotment made will be
conditional and subject to the outcome of such proceedings. | understand that I/we will also
not be entitled for any claim, damages, etc. in case of cancellation of allotment in the event of

adverse verdict in such pending proceedings.

G

Place; Coimbatore : Signature: P SMW

)

Date : 04-01-2020 ‘ ~ Name : (Senthilkumar P)
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o

The District Collector,

Erode

Dear Sir,

Sub: Grant of NOC for our New MS / HSD Retail Outlet at SF
No. 27/2, periyasemur Village, Erode Taluk, Erode
District, Tamil Nadu State.

o We Bharat Petroleum Corpn Ltd, a Government of India linterprise engaged in
and marketing of petroleum products throughout India We
sropose  lo put up  new facilities of MS / HSD Retail Outlet at SF No.
27 /2, Periyasemur Village, Erode Taluk, Erode District, Tamil Nadu State
‘o Cater 1o the Fuel / Oil requirement of vehicles plying in this arca.

PIrOCEeSSINgG

i e are enclosing 9 copies of drawing no BPCL/CBE/TO/NRO/05/20-

21, for your kind perusal.

We would request you to grant ‘i_l\l_(_)_‘()bject_ig_n__(;gr_tifi_(j;_m;_ﬁf in favour o1
Bharat Petroleum Corporation Limited for the above site 5o thal
the storage license for the Retail Outlet can be obtained from the
Joint Chief Controller of Explosives, under the Petroleum Rules, when
the works at the above proposed outlet are complete.

Thanking you,

Yours faithfully,
or BHARAT PETROLEUM CORPN. LTD

-

TERRITORY MANAGER
COIMBATORE

Iy LS IS .
DISTRE ) sets of Site Plan

gy e, () gON, @y - 641103, @ wd 04222205400, W - 0422-2205444
WRreed e ;e e, 486, Wity <va, dord gee, e diaa m. 668 T 400,001

Haval;\u, (pé o . . e :‘04 -2205444
.0.), lrugur (Via), Coimb - : 2205400, Fax : 0422-22
gur (Via), Coimbatore - 641103, @ Off. : 0422 2205 %68, Mumbai - 400 001.

Regig)
. e
:id _01. lice - Bharat Bhavan, 446, Currimbhoy Road, Ballard Estate, P.B. No-
s N - N o - - Ak 1952G0O 1008931

R s e




T FORM x - R -
T See rules 143 145 -
T oplcation for s o 97 148 an 156
 otLicencu to Inpory ey Lpanster
: s name TS 2ore petroleum: B —
| pplicant® Z==—______ —_— Bharat Petroleym Corporation Ltd
I 5 at's calling m L-ory bnddds
[ ppplicalt> === —_— _|Ravathur post o
[ ppplicant’s ful —————_ |irugur - S
e 7
2 W@Er_mses where petroleum s to pe stored 520. 2712 -
st —————___|TamilNadu
’/Dl/s“ﬂ’—_'———*\ Erode o ]
~|town Of village - Periyase}hﬁl;r“ -
~police Station \ Erode N
,/"ﬁe,a[esl Railway Station Erode -
T MS of Petroleum Proposed 1 o }
~~10 be mported and stored NN R ——
— @oleum Class A I I
oopperE ]
~|(a)in bulk 20,000 Litres
[ (b)Not in bulk Nil Litres
[ ©Total 20,000 Litres
fPetroleum Class B
~ (ain buk 20,000 |Litres
| (oMot in bulk Nil Litres
~ |@Total 20,000 Litres
W) |Petroleum Class .C
(a)in bulk Nil Litres
~ | (oNot in bulk Nil Litres
~ |oTotal Nil Litres
Total of all classes of petroleum o 40,000 Litres o
4 |Quantity in Litres of Petroleum already
B mported and stored in the premises
I |Petroleum Class A
___|(a)in bulk Nil Litres
’_\Mp‘tﬂk Nil Litres
—__|OTotal Nil Litres
_Petroleum Class B -
— | (@)in bulk Nil Litres o
~|0Notinbulk Nil Litres |
—_|OTotal Nil Litres
Sl Peloleum Class C ]
~|@nouk Nil Lites B
| (b)@mw Nil Litres :ij
{9 Total Nil Litres
E Total of all classes of petroleum Nil Litres .
}‘\N“"'bef of Licence held for the premises o R
j\\ ulname of the holder of Licence Bharat Petroleum Corporation Ltd -
W
g u:?;by dre“are thal the statements made above have been checked up by mefus and are e %
N appllcaioz abide by the terms and conditions of the licence which will be granted to mef
~° 06012021 (Hotall)
DWOQJ'-M'
RBasiebu( L £)))
((Wia Jringpor
OCODIMBADORES 814108,
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HRd HIPR
Government of India

qIforeg SR I Ty

Ministry of Commerce & Industry
TUT faeplesd JRam Wre (I4)
Petroleum & Explosives Safety Organisation (PESO)
A 3R D - fd, st 1-8, maag AT UG, 26 TIISH WS, JTRAFHH
- 600006

A & D - Wing, Block 1-8, lind Floor, Shastri Bhavan, 26 Haddous Road, Nungambakkam,

Chennai - 600006
E-mail : jtccechennai@explosives.gov.in

Phone/Fax No : 044 -
28287118,28281023,28281041,28287119/28284848

ST [Prior Approval No : faieb /Dated : 20/01/2021

A/P/SC/TN/14/10734 (P495111)

RCIE

[To,

/Sub :

Hsicd

/Sir(s),

M/s. Bharat Petroleum Corporation Limited,
Irugur Top Installation,,

Ravathur P.O., Irugur (Via)

Vellalore,

Coimbatore North,

Taluka: Coimbatore North,

District: COIMBATORE

State: Tamil Nadu

PIN: 641103

Survey No, 27/2, Periyasemur ViI_Iage, Periyasemur, Erode, Taluka: Erode, District: ERODE,
State: Tamil Nadu, PIN: 638004 T TRTidd Uciferad aif A B Retail Outlet |

Proposed Petroleum Class A,B Retail Outlet at Survey No, 27/2, Periyasemur Village,
Periyasemur, Erode, Taluka: Erode, District: ERODE, State: Tamil Nadu, PIN: 638004

FHT 3T ITYad AT F Hefd U= WA 0ING92004 eI 07/01/2021 HT T T5UT Y |
Please refer to your letter No. OIN692004 dated 07/01/2021 on the subject.

Tefifd v & Ty SRftd Iwad IS &1 WRe (RIAd)/d-3M13¢, i G=MTdl Drawing(s) nos.
BPCL/CBE/TO/NRO/05/20-21 dated 04/01/2021 H1 SIHITGd fohaT STl § Gl TAH SR Hi

T ufa faftrad ygifera R oferg sEt g |

The Drawing(s) nos. BPCL/CBE/TO/NRO/05/20-21 dated  04/01/2021 , showing the

site/layout/construction details forwarded with your letter under reference is approved and a
copy(of each) of the same is returned herewith duly signed in token of approval.

Conditions of the Approval:-

You are advised to upload signed copies of drawings.

You are advised to install only CCOE, Nagpur approved facilities in the proposed
premises.

You are advised to submit copy of NOC issued by local authority as per Rule 144, The


Karthikeyan Elambharathi
9


10

Petroleum Rules,2002 as amended by (Amendment) Rules,2018.

ST WM & SER A0 819 & UyTd Ui a9 2002 & Sidiid TRy XIV § SRl SIRT
B 8, DU PTG GwITa 39 BTt &) Ui B |

On completion of the construction as shown in the approved plan please forward the following
documents for grant of licence in Form XIV of the Petroleum Rules, 2002.

1. =Y IX (Her) H faferae 4RT g ud gedreRa ede |
Form IX (enclosed) duly filled in and signed.
2. UgIfer® I 2002 & A8 d SIS ffded Uled R Judsy 5-47TdM gfaem & I ¥
10000/- (I T 31AHAH 10 T ) HT AT Yoo ST o fhaT AT E |
A Ilcense fee of Rs. 10000/- (per year - maximum upto 10 years) to be submitted online
through e-payment facility available on online application portal under petroleum Rules, 2002.
3. MM RGOl BI oI gl |
Three copies of the approved drawings.
4. HA faWpIceh (e, TRTQR GRT SHITCd JarH sfekd saRT WIRt Uciergd 3w 2002 (Heid) &
wﬁaﬁm 130 3R 126 T SMTRTP YT 3R T 2 YHULTF
Gﬁﬁ;wﬁam http://peso.gov.in TR "H&H Hfad" a8 Aledd & H1eqd I -1
el |
Safety and Test Certificate as required under rule 130 and 126 of the Petroleum Rules, 2002
(enclosed) issued by Competent person approved by CCE, Nagpur and generated through
On-line Competent Person Module available at http://Peso.gov.in

5. o IR & U1 STy THIO-U &1 Gt Ul duT 3 GRT fafdad gxaneiid ud sried

D1 TR A 3T s WA |
Original copy of ' No Objectlon Certificate' from the District Authority together with site plan
duIy endorsed by him with his office seal thereon.

6. 39 Pric Y GHATA TR IR GRIER B & T ifeiehd oafei(dl) & LT gefler? |

Specimen signature(s) of the person(s) authorised to sign the correspondence addressed to
this office.

7. I WM & 38R S & guidT 1 gfY |
A confirmation to the effect that all work as per approved drawings has been fully completed
by you in all respects.

8. faftr=1 w1on § fore e Vet U & T WG $1 T Ie |

One set of colour photographs of the petrol pump taken from different angles.

S.TE.3MR. 519(%) faTieb 05/06/2000 GRT HRA WRBR, USITH Tl Urepierep I AT GRT
SRR 3SR 2000 F Wadwe, Ipe auT W (SRR, e, Herv iR sifdmiasa &
SUINT B AHUTH) Wﬂﬁmwmwﬁ |

Please follow the requirement/provision of " Solvent, Raffinate and Slop ( Acquisition, Sale,

Storage & Prevention of use in Automobiles)" Order 2000 notified by Government of India,
Ministry of Petroleum and Natural Gas vide G.S.R. 519(E) dated 05/06/2000.

pua Hias & o Fl TR H 9 Bl 1 B3 YT AIPISCITN/14/10734 (P495111) I
T T |

Please quote this office file No. AIP/SC/TN/14/10734 (P495111) in all your future
correspondences

foh ft, Ig SrgHIe/ 3 YIB! ¥ SHTIRAD AT C/FNIR Ut B & AT T4 AL
3=y AR & ge T S 2 |

This approval/permission, however, does not absolve from obtaining necessary
permission/clearance from other authorities or under other statutes as applicable.



http://peso.gov.in/
http://peso.gov.in/
Karthikeyan Elambharathi
10


Ha3 /Yours faithfully,

(@Tta Rig 7=gT)
(Manmeet Singh Manhas))
U IRPEED
Dy. 'Controller of Explosivgs

For Jt. Chief Controller of Explosives
IA/Chennai

(31T STFHRY S 3HTde Bt RUR, Yoo quT 3= faavur & forg gAY 9eTSe : hitp://peso.gov.in 3)

(For more information regarding status,fees and other details please visit our website: http:/peso.gov.in)

Note:-This is system generated document does not require signature.

Digtally signed by Manmeet Singh Manhas
Reason: Approval No. : APISCITNA1410734
Location:South Circle Office
Date:2021.01.2002:26:22 +05:30

11


Karthikeyan Elambharathi
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District Collector’s Office,
Erode.

R.No0.1060/2021/C4 Date:25.02.2021.

NO OBJECTION CERTIFICATE
[See rule 144]

With reference to the application dated 11.01.2021 submitted by M/s.BHARAT
PETROLEUM CORPORATION LIMITED and in pursuance of Rule 144 of the Petroleum Rules
2002, there is no objection for granting licence under the petroleum Rules 2002, to
M/s.BHARAT PETROLEUM CORPORATION LIMITED for the storage of petroleum products
(i.e) 20 KL of Class A and 20 KL of Class B in the premises at S.F.N0.27/2 , Periyasemur
Village, Erode Taluk, Erode District in Tamil Nadu State as shown in the site plan duly

endorsed and enclosed herewith.

1. The following particulars have been verified / considered while issuing this no objection

certificate , namely:-

a). The lawful possession of the site by the applicant including authorization from land owner or
lease holder for developing premises under these rules for storage of petroleum products.

b). Interest of public, specially the offsite facilities like school, hospitals or proximity to places of
public assembly and the mitigating measures, if any, provided.

¢). Traffic density and impact on traffic.

d). Conformity of proposal to the local or area development planning.

e). Accessibility of the site of fire tenders in case of emergency and preparedness of fire
services for combating the emergencies.

f). Genuineness of purpose.

g). Any other mater pertinent to public safety.

Conditions:

1). This NOC is issued based on the recommendation of Revenue Divisional ~Officer,
Erode , Tahsildar, Erode Taluk, District Officer Fire & Rescue Services Erode ,
Superintendent of Police, Erode and Divisional Engineer , Highways , Erode.

2). This NOC liable for cancellation at any time for following due proceedings in case of any
violation noticed against the provisions of petroleum rules or any other rules.

3). Before issuance of License the agency should create pathway for vehicle movement from
radial road to site.

4). As per guidelines of IRC 12-2009, Four toilets to be provided in the premi

itional District Magistrate and
District Revenue Officer,
Erode District, Erode
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To

erritory Manager,
Bharat Petrolem Corporation Ltd.,
Ravathur Post,
Irugur (Via),
Coimbatore - 641 103.

Copy to:

1.

il U

The Chief Controller of Explosives, C.G.0. Complex, 5" Floor, A Block, Seminary
Hills, Nagpur - 440 006.

The Joint Chief Controller of Explosives, A and D - Wing, Block 1-8, IInd Floor,
Shastri Bhavan, 26 Haddous Road, Nungambakkam, Chennai - 600006.

The Superintendent of Police, Erode District, Erode.
The Revenue Divisional officer, Erode.

District Officer, Fire & Rescue Department, Erode.
Divisional Engineer , Highways , Erode.

The Tahsildar, Erode.

C4 Stock File.
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Applicant Type . Company ;
5. Bharat Petroleum Corparaltion
Applicant Name M/s. Bharat Petrolé 0o

Limited
Phane
Emall -+ singaravelum{atjbharatpetroleum(dat)in

Application Reques

Formix

Online Inward Number ;
Online Inward Date : 24/03/2021

Application for Grant of License for Petroleum Service Station

' Jt. Chief Controller of Explosives,
A & D - Wing, Block 1-8, lind Floor, Shastri Bhavan, 26 Haddous Road, Nungambakkam, Chennai - 600006

FORM IX
(see rules 143,147,148 and 156 )

(Documents listed below must be enclosed with this application,if it is for thegrant of licence in Forms XIV,XV and XVI or in Special Form
' wLiC orm )

The replies to be given in this column

1 Applicant's name
Applicant's calling
Applicant's full postal address

M/s. Bharat Petroleurn Corporation Limited,
BHARAT PETROLEUM CORPORATION LIMITED

Irugur Top Installation ,Ravathur P.O.. Irugur (Via), State’ Tamil Nady PIN
641103

2 Situalion of the premises where Petroleum is to Survey No. 27/2, Periyasemur Village

be stored
State Tamil Nadu
District ERODE
Taluka Erode
Town and Village Periyasemur
PIN 638004
Police Station Erode
Nearest Railway Station Erode
3 Quantity (in liters) of petroleum proposed to be imported and stored
. in Bulk Not in Bulk Total
(i) |Petroleum Class A 20.00 KL NIL 20.00 KL
(i) |Petroleum Class B 20.00 KL NIL 20.00 KL
(iii) [Petroleum Class C NIL NIL NIL
Totalof all classes of Petroleum [ 4000KL | NIL_ 4000 KL
4 Quantity (in liters) of petroleum already stored in the premises
in Bulk Not in Bulk Total
(i) [Petroleum Class A NIL NIL NIL |
(i) |Petroleum Class B NIL NIL NIL
(i) |Petroleum Class C NIL NIL NIL
Total of all classes of Petroleum NIL NIL NIL |

<%— Number of licence held for the premises and the
5. full name of the holder of the licence.
%>
| hereby declare that he statements made above have been checked up by me and are true and | undertake to abde by the lerms and
condilions of the licence which will be granted to me.
// |,‘
R

ik TERRITORY MANAGERCRETAIL)
BHARAT PETROLEUM CORPN. LTD
RAVATHUR POST, IRUGUR
COIMBATORE-641 103

Signalure and designation of the applicant

Pan

Details of DD/BC/IPO Submitted :

Date of application 24/03/2021

Notes -
Where the application is made on behalf of a company. the name and address of the company and the name of the manager or agent

1 | | o N/ . 1
should be given and the applicalion should be signed by him. Every change in name of manager or agent shall be forthwith intimated
S given Z ”
1o and his specimen signature filed with the licensing authonty.

7 "In Bulk" means the lanks or receplacles exceeding 1,000 iters in capacity. "Nol in bulk” means in approved containers not exceeding

1.000 liters i capacity.
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Government of India
HAT
Ministry of Commerce & Industry
YT FIRTBYes FRE TTa- (U)
Petroleum & Explosives Safety Organisation (PESO)
A 3R D - 3, =T 1-8, ERT 99, AT WaH, 26 FZISH IS, TTETBH
3I3- 600006
A & D - Wing, Block 1-8, lind Floor, Shastri Bhavan, 26 Haddous Road, Nungambakkam,
Chennai - 600006

E-mail : jtccechennai@explosives.gov.in

Phone/Fax No : 044 -
28287118,28281023,28281041,28287119/28284848

TTAT INo. : PISCITN/14/9380 (P495111) f&Hi® /Dated : 30/03/2021
Jar d
[To,
M/s. Bharat Petroleum Corporation Limited,
Irugur Top Installation,
Ravathur P.O., Irugur (Via),
Vellalore,
Coimbatore North,
Taluka: Coimbatore North,
District: COIMBATORE,
State: Tamil Nadu
PIN: 641103

fawyg Survey No, 27/2, Per_iyasemur Village, Periyasemur, Erode, Taluka: Erode, District: ERODE, State: Tamil
/Sub : Nadu, PIN: 638004 ¥ USIferTH a7f A,B Retail Outlet |

Petroleum Class A,B Retail Outlet at Survey No, 27/2, Periyasemur Village, Periyasemur, Erode, Taluka:
Erode, District: ERODE, State: Tamil Nadu, PIN: 638004

el
/Sir(s),
PUAT 3B U HHIS OIN771242 &S 26/03/2021 FT S@die &< |
Please refer to your letter No. OIN771242 dated 26/03/2021
fawarmia Ueia o & fafafad Oeierm uarif & o aur amn & Heror & ferg ey Fem, 2002 & s ey -

%qv B Wiigpd auT faAids 31/12/2021 TF 3y SRR AT PISCITN/14/9380 (P495111) fich 30/03/2021 TSR 511 &
|
Licence No. P/SC/TN/14/9380 (P495111) dated 30/03/2021 granted in Form XIV under the Petroleum Rules, 2002

and valid till 31/12/2021 for the storage of the following kind and quantities of Petroleum at the subject petrol pump is
forwarded herewith.

<%o----%> <%----%><%----%>

aejf%«mmﬁaw /Description of Petroleum /QE y 3. ﬁ T ; 4
uantity licenced in KL

1t & UYe USIraH /Petroleum Class A in bulk 20.00 KL
Petroleum Class A, otherwise than in bulk NIL
aﬁ@ugaﬂaﬁun /Petroleum Class B in bulk 20.00 KL
Petroleum Class B, otherwise than in bulk NIL
Petroleum Class C in bulk NIL
Petroleum Class C,otherwise than in bulk NIL

P &HdT /Total Capacity 40.00 KL

s FEw 2002 F e TE T I 148 T € TS Ui T HSTS W UTA B quT S B TdiBROT
%gwwggﬁm ST B JeT GHTLN BT ARG I7 IUY T to Jt. Chief Controller of Explosives, South Circle Office,
Chennai, so as to reach his BT H AT HX | Please follow the procedure strictly as laid down in rule 148 of the
Petroleum Rules, 2002 and submit complete documents for the Renewal of the licence to Jt. Chief Controller of
Explosives, South Circle Office, Chennai, so as to reach his office on or before the date on which Licence expires.

Tg STAIGH/ STAM 3T TR I SHTaRads Srufa/aeaR—g UIed B3 | a1 71 an] 3 At & ge T8 St 8 | This
approval/permission, however, does not absolve from obtaining necessary permission/clearance from other authorities or
under other statutes as applicable.

Condition of approval : Licence granted on receipt of undertaking regarding no legal proceeding in any court of law with
respect to the subject premises submitted by the applicant along with other documents for Grant of licence.

YR /Yours faithfully,

(e Rig 7em9)
(Manmeet Singh Manhas))
Y fRwies fFrias

Dy. Controller of Explosives

Y& 481
For Jt. Chief Controller of Explosives
/Chennai
Copy forwarded to :-
1. The Additional District Magistrate, ERODE(Tamil Nadu) with reference to his NOC No R.No.1060/2021/C4 Dated
26/02/2021

For Jt. Chief Controller of Explosives
Chennai

(31T TFHRY S SHTae 3 UM, Yeb 7T 37 fJaRur & 7w g0 ISWET: http://peso.gov.in TF)
(For more information regarding status,fees and other details please visit our website: http://peso.gov.in)
Note:-This is system generated document does not require physical signature.
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=g XIV
(TYH TG BT TG 5 ¢[AY)
FORM XIV
(see Article 5 of the First Schedule)

HieR aTel § 344 ST & T um nSeftbe & way ® o a1 dovl § Ueiferan WsR&~vT & forg srggft
LICENCE TO STORE PETROLEUM IN TANK/S IN CONNECTION WITH PUMP OUTFIT FOR FUELING MOTOR
CONVEYANCES

SR ¥. (Licence No.) : P/SC/TN/14/9380(P495111) B ¥UU (Fee Rs.) 10000/- per year

Ueifery ififad, 1934 & Juadl 3R IT% 31T FTT U FaHl quT 39 St &t sifafed wrdf & siefi T8d g¢ 20.00 KL
of Petroleum class A and 20.00 KL of Petroleum class B &I ¢h/c¢oh! H HUSRERU HIF & faTT M/s. Bharat Petroleum
Corporation Limited, Irugur Top Installation, Ravathur P.O., Irugur (Via), Vellalore, Coimbatore North, Taluka:
Coimbatore North, District: COIMBATORE, State: Tamil Nadu, PIN: 641103 &I -iId aftfd oriew el & o & so9
JUTES TR =T PISC/TN/14/9380(P495111) ARG 30/03/2021 F f@man am 8, & forg faftmm=a o3t sie &1 ol € |

Licence is hereby granted to M/s. Bharat Petroleum Corporation Limited, Irugur Top Installation, Ravathur P.O., Irugur
(Via), Vellalore, Coimbatore North, Taluka: Coimbatore North, District: COIMBATORE, State: Tamil Nadu, PIN:
641103 valid only for the storage of 20.00 KL of Petroleum class A and 20.00 KL of Petroleum class B in tank/s in the
licensed premises described below and shown on the plan no: P/SC/TN/14/9380(P495111) dated 30/03/2021 attached
hereto subject to the provisions of the Petroleum Act, 1934 and the rule made thereunder and to the further conditions of this
Licence.

g IR 31st day of December 2021 T At X7l |

The Licence shall remain in force till the 31st day of December 2021

March 30, 2021

For Jt. Chief Controller of Explosives
SC, Chennai

ST URERY o7 faavor 3R s
DESCRIPTION AND LOCATION OF THE LICENSED PREMISES

T TR et g Faw 7o # 3w 78 § Survey No: 27/2, Periyasemur Village, Periyasemur, Erode, Taluka:
Erode, District: ERODE, State: Tamil Nadu, PIN: 638004 ¥ fd g 3R 3u¥ fRuferiad gffifed &

The licensed premises, the boundaries of which are shown in the attached plan, are situated at Survey No: 27/2,
Periyasemur Village, Periyasemur, Erode, Taluka: Erode, District: ERODE, State: Tamil Nadu, PIN: 638004 and
consist of:

% USIferaH a7l @ URER & T 20.00 fHaIeR &HdT B/PHT: 1 &FHd S YT T4 e I, S faggeeniara/gxramcd 1
fERfiT ol 9 S gUE |

a 1 number(s) underground gas tight tanks of capacity 20.00 kilolitres respectively of petroleum Class A connected with 1
number(s) electrically/manually operated dispensing pump(s)

g Ugiferan o7 W1 URER & 7T 20.00 AR & B/ebHI: 1 &A1 & NI 19 TS I, Sl faggaeterd/geenierd 1
FERfIT ol A S gUE |

b 1 number(s) underground gas tight tanks of capacity 20.00 kilolitres respectively of petroleum Class B connected with 1
number(s) electrically/manually operated dispensing pump(s).

T U fApy Fei/fhare
¢ A sales room/kiosk

g qfaw i ﬁﬁiﬂq o temporary Sales room I € |

d Servicing facilities consisting of temporary Sales room As per attached plan

Note:-This is system generated document does not require physical signature.
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